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BEFORE THE NATIONAL GRTEN TRIBUNAL, SITTING

AT CHTNNAI

ORIGINAL APPLICATION I{O. 9 OF 20/23

(Under Section 18(1) r/w Section 19(1) of the National
Green Tribunal Act, 2010|

IN THE MATTER OF:

Forum for Social Justice & Anti-Cormption (NGO) Rep. by
its General Secretar5r, Door No. 58-14-87 /2E' Marripalem,
Vuda Colony, Visakhapatnam - 530018, phone:
8688 1 8 1 1 1 6, E-Mail: a. mallibabu@smail. corrr

.APPLICANT

VERSUS

1. State of Andhra Pradesh Rep. by its Chief Secretary to
Govt, Department of General Administration, Building No.
1, I Floor, Interim Government Complex, Secretariat,
Velagapudi, Guntur, Andhra Pradesh. phone: N.A., E-
Mail: cs@ap.sov.in

2. Collector, Srikakulam District, O/O Collectorate,
Srikakulam. Phone: 08942-222565. E-Mail:
Collector. sklm@gmail.com

.....,RESPONDENTS

OBJECTIONS OF THE APPLICANT ABOVENAMED
AGAINST THE FINAL REPORT, DATED: t6.O4.2O29
{FTLED ON 26.0,4.20/231 By THE RESPONDENT NO. 2

l. It is respectfully submitted that as per the report vide
RC No. 396/2022, dated: 26.12.2022 of Tahasildar,
Saravakota (M), Srikakulam (D) and I-B record, the land
admeasuring Ac. 123.47 in Sy. No 360 of Kummarigunta
(V) and Ac.2.73 in Sy. No 452/2 of Thogiri Revenue (V) of
Saravakota (M), Srikakulam (D) in the state of Andhra
Pradesh is classified as "Ralta Gutta" i.e Hill Lock /k' /Corridor. [r a.Ar'-t n ,/ \
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2. It is respectfully submitted that the following facts are

noticed in the report vide RC No. 396/2022, dated:

26.12.2022:

i. It is noticed that an extent of Ac. 2.73 cents in
Sy. No. 452-2 of Thogiri Revenue Village is
classified as Ralla Gutta (Hill Lock I Corridor

Area).

ii. However, the proposed Anganwadi Building
is also in Sy. No. 452-2 of Thogiri Revenue Village

in the Ralla Gutta (Hill Lock / Corridor Area) and

very adjacent to the said old house.

iii. Since there is no other suitable place for

construction of Anganwadi Building in Aludu
Village, except at the proposed Ac. 0.03 cents

area in Sy. No. 452-2 of Thogiri Revenue Village,

i.e Ralla Gutta (Hill Lock / Corridor Area)

iv. On 26.12.2022, the Village Revenue Officer,

Aludu, Mandal Revenue Inspector again visited

the land in Sy. No. 452-2 of Thogiri Revenue

Village i.e Ralla Gutta (Hill Lock / Corridor Area)

and warned the complainant through this
Endorsement, as not to disturb the construction

work of Anganwadi Building.

3. It is respectfully submitted that 10 trees more than

the age of 150 years etc in Ralla Gutta (Hill Lock I
Corridor Area) in Saravakota (M), Srikakulam (D) the state

of Andhra Pradesh cut down in the name of construction

of Anganwadi Building.

4. It is respectfully submitted that as per Para 3(a)(ii) of

the G.O. Ms No. 571, Revenue (Assignment-I). Dept.,

Dated: 14.09.2012, only waste and dry lands should be

proposed for alienation and wet, irrigated lands should not

normally be considered for such as, tank beds, river b":\i"r{"/^hh;
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hillocks with afforestation etc shall not be alienated or

allotted. Further, as per Para 3(c) (viii), the ban on change

of classification of tank bed lands shall be strictly

enforced.

5. It is respectfully submitted that in view of the aforesaid

facts and condition, the applicant filed OA 9 of 2023.

6. It is respectfully submitted that the order, dated:

O3.O2.2O23 of the NGT passed in OA 9 of 2023 is as

follow:

"The learned counsel Mrs. Madhuri Donti Reddy accepts

notice on behalf of Respondent No. 1 & 2. Admittedly, the
10 number of trees have already been cut and removed

from the said survey numbers and the photographs also

revealed that some constructions are already been made.

The only objection is that they should not have cut the
trees and should not have allowed the private buildings to
come up in the hillock area viz.,'Ralla Gutta'.

In this regard, we direct the 2"d respondent namely, the
District Collector - Srikakulam to enquire into the matter
after affording an opportunity of hearing to the applicant
herein and pass appropriate orders, considering the above
said issue of cutting of trees.

Let this exercise be completed within 4 (Four) weeks time
and the compliance report may be filed by the District
Collector - Srikakulam on 06.03.2023.',
7. It is respectfully submitted that Respondent No. 2
appointed a joint committee through Rc No.
2176/2022/El, dated: 21.O2.2O23. All the members
except the Joint Collector participated in the inspection,
dated: 23.02.2023 and the applicant submitted his report,
dated: 23.02.2023 to the Respondent No. 2. But either the
official members of the Joint Committee appointed by the
Respondent No. 2 through his proceedings vide Rc No.



-, -\/

did not consider the report, dated: 23.02.2023 of the

applicant.

8. It is respectfully submitted that the Respondent No. 2
did not execute the order, dated: 03.02.2023 of this
Tribunal. Hence, the Applicant filed EA 2 of 2O23 which is
pending before this Tribunal.

9. It is respectfully submitted that the Respondent No. 2
made false submissions through the report/order vide Rc

No. 2176 / 2022 lEI, dated: 07.04 .2023.

10. In view of the aforesaid facts and condition, the
applicant filed these objections against the final report,
dated: 16.04.2023 (filed on 26.04.2023) by the
Respondent No. 2 which the applicant may take at the
time of hearing after craving leave of tJlis Hon,ble Tribunal:

OBJDCTIONS

ObJection No-1: When there is allegation against the
Tahsildar, Saravakota (M), she can't take shelter under ioint
committee.

Objection No-2: FIR 8 of 2023, dated: 31.01.2023 registered
Uls 286 IPC at Saravakota pS against the Tahsildar,
Saravakota in connection with the Sy No. 452/2 of Thogiri (R)

and Sy No. 360 of Kummarigunta M (Copy of FIR g of 2023,
dated: 31.O1.2028 enclosedl
ObJectlon No-3: Many of tJ e grabbers made illegal
constructions including Granite polishing Unit and without any
construction permission from the gram panchayat in Hill Lock
/ Ralla cutta Sy No. 360 of Kummarigunta (V). But the official
members of the joint committee did not inspect that area in Sv
No. 360 of Kummarigunta (V).

Objection No-4: As per the survey report & certificate by
the surveyor, dated: 31.03.2023, a private building (i.e
granite polishing unit) constructed illegally by grabbing
Hillock i.e Sy No. 360, Kummarigunta (V), Saravakota (M)
(sunzey report & certificate by the sulrreyor, dateil:. k n .
31.03.2023 enctosed). -.' 
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ObJection No-S: As per the villagers, the trees aged more
than 150 years cutdown in the first week of January, 2023
in Sy No. 452/2, Thogiri (R) in the presence of the
Tahsildar, Saravakota (M) (statement of vlllagers, dated:
23.o.2.2o23 enclosedf

Objection No-6: Either the official members of the joint
committee or the Respondent No. 2 did not consider the
report, dated: 23.02.2023 of the applicant (Copy of
Report, dated: 23.0l2.20r2i3 of the applicant enclosedf
Objection No-7: The Apex Court observed that the tendering of
affidavits and undertakings containing false statements would
amount to contempt of court. However, there are sufficient
and reasonable grounds for setting the machinery of
criminal laws in motion for the offence of perjury and as
per the Hon'ble High Court of Andhra pradesh, the Andhra
Pradesh High Court has the highest number of contempt
cases because of the casual approach of officials towards
court orders.

Objection No-8: The oflicial members of the Joint Committee
appointed by the Respondent No. 2 through his proceedings
vide Rc No. 2t76l2O22lEt, dated: 2t.O2.2O23 acted in the
interest of the owner of the unauthorized building constructed
in Sy No. 360 of Kummarigunta @ of Saravakota (M) and also
acted to protect the Tahsildar of Saravakota (M).

Objection No-9: As per the Herald daily, dated: O3.05.2017, in
a similar case (Application I{o.t2S of 2015), NGT (PUNE)
directed its registrar to initiate prosecution against the
Respondent for providing false and misleading information to
the NGT.

Objection No-lO: The Respondent No. 2 issued notice vide Rc
No. 217 6 / 2022 / Et, dated: 28.03.2023. But the hearing, dated:
OI.O4.2O23 was cancelled by Respondent No. 2 as well as
Respondent No. 2 issued another notice vide Rc No.
2176/2022181, dated: O4.O4.2O23. But Respondent No. 2 did 

^

not participate in the hearing, dated: 07.O4.2023. ;)'
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PRAYER

a. It is hereby prayed that the Hon'ble Tribunal may be

pleased to consider the objections against the final report,

dated: 16.04.2023 (filed on 26.04.20231 by the

Respondent No. 2 and may be pleased to take action

against the Respondent No. 2 for the offence of perjury i.e
false and misleading information provided by Respondent

No. 2 to this Tribunal through his final report, dated:

16.O4.2023 (filed on 26.04.20231

b. Pass any such other or further order as this Hon'ble

Tribunal may deem fit and proper in the facts and L

circumstances of the case. M -:fl-h--; ^ 
. r

S4'tn . u-4u-".:lh{;^, sta-tt'tt.*)
APPLICl\NT

VERIFICATION

I K.V. Srinivas, S/O (Late) Jagannatha Rao, Age: 56 yrs,

Occ: Doctor, O/O Door No. 58-14-87/28, Marripalem,

Vuda Colony, Visakhapatnam - 530018 do hereby verify

that the contents of paras t to I believe to be true on

legal advice and that I have not suppressed any material
fact.

.t t ^Date: ,..b( U l^ r)
Place: UrU*l-' 
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APPLICANT
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